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Petitioner is represented. This case was registered on

the basis of a petition filed under section 372 of the

Indian succession Act, L925 by the petitioner Smt.

Minu sharma, with a prayer for grant of a Succession

Certificate in respect of the debts and securities of her

deceased husband Sib Shankar Sharma'

The case of the petitioner, in brief, is that the

deceased Sib Shankar Sharma was the husband of the

petitioner and he resided at Hatipilkhana at Tezpur

within the jurisdiction of this court. The petitioner's

husband died on o5lo$l2ol7. The mother of the

deceased Late Rambha Devi died on 0911212006 prior

to the death of the petitioner's husband. At the time of

his death the deceased sib Sankar sharma left behind

his wife Smt. Minu sharma (the present petitioner) and

his 2 sons, namely, Sri saurav Sharma and Sri Gaurav

Sharma.

An amount of Rs. 92,20,9891- (Ninety Two Lakhs

Twenty Thousand Nine Hundred Eighty Nine) is

pending as tentative bill in the office of the Additional

General Manager, Power Grid corporation of India Ltd,'

Biswanath chariali in the name of the deceased sib

Shankar Sharma. The debts and securities have been

detailed in the schedule of the petition'

The petitioner being the wife and legal heir of the

deceased is the fit person for receiving the amount of

the bills of the deceased from the office of the Power

Grid corporation of India Ltd. There is no impediment
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under section 370 Indian Succession Act or any other
provisions of law in granting a succession certificate in
favour of the petitioner. Before his death the deceased
had not made any Will or Later of Administration in

respect of his estate.

The petitioner has prayed for granting a Succession
Certificate in her favour in respect of the debts and
securities of her deceased husband, mentioned in the
schedule.

After the institution of the proceeding notice was
issued to the opposite party. None appeared to contest
the proceeding. As such the proceeding continued ex
parte.

During the course of the proceeding the petitioner
adduced evidence in affidavit of 4 witnesses. PW 1

Minu Sharma is the petitioner and she has reiterated in

her affidavit all the facts which were mentioned in her
petition. She has exhibited the death certificate of
deceased Sib Shankar Sharma as Exhibit 1, the next of
kin certificate as Exhibit 2 and the bail pending
statement of M/S Sib Sankar Sharma as Exhibit 3. PW

2 Saurav Sharma and PW 3 Gaurav Sharma are the
sons of the petitioner and the deceased and they have
also supported the petitioner's case. The PW 2 and 3

have also stated that they do not have any objections
if a succession certificate is issued in favour of their
mother. PW 4 Smt. Chandra Sharma is the younger
sister of the deceased Sib Sankar Sharma and she has

also suppofted the petitioner's case.

Exhibit 1 shows that the petitioner's husband died on
0510812017. Exhibit 2 shows that the petitioner and

2 I P a g e



her 2 sons are the kins of the deceased and Exhibit 3

shows that the total of the tentative bill amount

receivable by the deceased is Rs. 92,20,9891-.

The case of the petitioner is prima facie proved. It
appears that the petitioner is entitled for the grant of a
succession certificate in respect of the debts and

securities of her deceased husband. The debts and

securities have been detailed in the schedule of the

petition.

In view of the above, the petition is allowed. Let a

succession certificate be issued in favour of the

petitioner in respect of the debts and securities of her

deceased husband. The petitioner shall pay requisite .-\
court fees. With this order this case is disposed of. / Li/ o ,,
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